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Order of the Tribunal 

Hej Mr, A.Ahmad, learned 
COur)sel for the appIj 8  

The applicati on  is admitted, 
Ca1j for the records. 

IsSue notice as to why the 

order 
as Prayed for shal.I 

not be granted. Returnable by two 
weeks. 

I9r.8.C.pathak, learned Addj. 

accepts notjcø on behaj.p 
of the respondents 

Li5t an 12 .2,2002 for ode 

em 	
WjC9..Chajrman 

List on 19 .3.2002 to enable 
the respondents to Obtain necessar 
instructions 

Member 

FOJ NQ 

(See RUle 42) 
In The Central .AdrnjfljStrat. 	

Tribunal :: Guwahati Bench Guwahati 

-: 	

NQ  
AP 	 /2oo2 1iant(S) 	fI 	

he 

. 	 1 

Advc4 e for App1j c  ( s) 	4 
Advocae for Respondent(s) 

the 
Date 

I 
The;  
C. F sc,- Pflie' 
viJp1 
Datcj 	i. 

.y, Registreir 

twe ,,4 	mb 

12 . 2 .02 

iJ A1& 

- 

j 
mb 
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19.3.02 	Heard Mr. A.Phmed, learned 

counsel for the applicanS and also 
ri 

fir. 6.C4Pathak, learned i4ddl, C:.C45.C. 
.. 

• 	 . on the matter and also to the applic- 

ants... 

List •o 2..2002 for order. 

In the meantime, Respondents are direc 

ted not to make any recovery of DCRG 

Bill from the applicants till the 

returnable date. 

Vice-Chairman 

mb 

	

23.4.2002 	...Mr.B.C.Pathak, learned ddl.C.G.S.C. 

for the respondents submitted that the 

matter can be heard at 	convenient 

date and the respondents shall produce 

.. 

	

	before the Tribunal.  all the necessary 

materials on the matter. 
...'• 	

'. 	 • 

List 	the 	case 	accordingly on 

14.5.2002 forhearing. 

Vice-Chairman 

.bb 

	

14.54002 1. 	Heard counsel for the parties. 

ment delivered in open Court. kept in Sepa 

Irate sheets. 

The application is 'disposed of in 

terms of the oer. No order as to costs. 

Member 	 Vice-Chairman 

bb 
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CENTRAL ADflINISTPATIVE TRIUNj 
GUW;IHATI BNCH. 

Nos.1819,20, 2.1,. 29L & 24 of 2002. 

OATh 01' DECISI0M1,5,0, ..... 

• 	 The Central Public Works Department 
- 	... .. 	UfliQ .geers' Association & ii OtherspICANT(S) 

4 	 - Mr. A. Ahmed . 	 -. 	'vi • vi' i.'  

VERStJS - 

Union of Ifldia&Qthers. 

Mr.1.DebROY,Sr.C.G.S.0 & 
Mr.B.C.pat-hak, Addl.C.G.S.0 	 'CCTC F 	'rfJi  - .......................

PUNUEN.  
 

MR JUSTICE DN.CHOWDHURY, VICE CHIRMAN. 

/7 THE 	}'BL MR K. K. SHARM, ADMINISTRATIVE MEMBER. 

iflieth'r R'porters of ioc.al pape:s muy be 11c - d to 3ee 
• 	 the JuQ( merit ? 

To be referred to the 	porter or riot ? 

.1Lther their Locdshipz3 viijh to s€e the fiir 0p of 
'idgrnnt ? 

-hether the judqment i; to b circuleted to the other 
19 	enchs ? 

51. 
• 	 Judqrnerit delivered by Hon ble Vice-Chairman. 

- 

L:t 
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/ 	
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHTI BENCH. 

Original Appl±catiOfl Nos.18, 19, 20, 21, 23 & 24 of 2002. 

- Date of Order 	This the 14th Day of May, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR K. K. SHARMA, ADMINISTRATIVE MEMBER. 

The Central Public Works Department 
Junior Engineers' Association 
Guwahati Branch 
Guwahati. 

Sri Umananda Deori 
Branch Secretary 
The Central Public Works Department 
Junior Engineers' Association 
Guwahati Branch 
Guwahati. 	 . . . Applicants in O.A.18/2002. 

The Engineering and Drawing Staff Association 
Central Public Works Department 

Guwahati. 

Sri Sachin Kalita 
Secretary 
The Engineering and Drawing Staff Association 
Central Public Works Department 
Guwahati. 	 . . . Applicants in O.A.19/2002. 

J 

The Central Public Works Department 
All India Non-Gazetted Officers' Association 
Guwahati Branch 
Guwahati. 

Sri Tapan Choudhury 
Secretary 
The Central Public Works Department 
All India Non-Gazetted Officers' Association 
Guwahati Branch 
Guwahati. 	 . . . Applicants in 20/2002. 

The Central Public Works Department 
Staff Association, Guwahati Branch 
Guwahati. 

Sri U.D.Rao 
Secretary 

• 	 The Central Public Works Department 
Staff Association, Guwahati Branch 
Guwahati. 	 . . . Applicants in O.A.21/2002. 

Contd./2 

L 	 ___ 
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The Central Public Works Department 
Class -Iv Staff Union 
Guwahati Branch 
Guwahatj. 

Sri Joram Topno 
Secretary 

The Central Public Works Department 
Class-IV Staff Union 
Guwahatj Branch 

	

Guwahati. 	 . . . 	pplicants in O.A.23/2002. 

The Central Public Works Department 
Mazdoor Union, Guwahatj Branch 
Guwahatj. 

Sri Narayan Singh 
Secretary 

The Central Public Works Department 
Mazdoor Union, Guwahati Branch 

	

Guwahati. 	 . . . applicants in O.A.24/2002. 

By Advocate Mr.A.Phmed (in all cases) 

- Versus - 

The Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Urban affairs 
New Delhi-hO 001. 

The Director General (Works) 
Central Public Works Department 
Nirman Bhawan, New Delhi-flU 011. 

The Additional Director General of Works 
Eastern Region, C.P.W.D. 
Nizam Palace, Kolkata - 20. 

The Chief Engineer 
North Eastern Zone 
Central Public Works Department 
Cleaves Colony 
Shihlong-3. 

The Senior Accounts Officer 
Pay and Accounts Office 

\/ N.E.Z., Central Public Works Department 
Raj Villa, Malkj Point 

	

Shillong-i. 	 . . . Respondents in all Cases. 

By Mr.B.C.Pathak, Pdd1.C.G.s.C. in O.A.s 18,19,20/2002 
& Mr.A.Deb Roy, Sr.C.G.S.C. in O..s 21, 23 & 24/2002. 
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ORDER 

CHOWDHURY J.(V.C) : 

The 	thematic contents 	of 	all 	these 

applications are common and accordingly all these cases 

are taken up for consideration together. 

By Office order dated 7.1.2002 the respondents 

authority passed a general order relaing to payment of 

S.D.A. to the employees posted at N.E.Region clearifying 

the stand taken by the Department. The order itself 

indicated that reasoned order are to be followed 

subsequently. kpparently there is no mala fide in the 

impugned order and it will only be discernible if orders• 

are 	passed individually. Needless to state 

by numerous decisions by the Hon'hle Supreme Court as 

well as CP¼T the policy of payment of S.D.A. is almost 

settled. The respondents should assiduously adhere to the 

policy guidelines issued by the Central Government from 

time to time as well as the decisions rendered by the 
Hon'ble Supreme Court and the Tribunals. 

We have heard Mr.A.7%hmed, learned counsel for 

the applicants as well as Mr.P.Deh Roy, learned 

Sr.C.G.S.C. and Mr.B.C.Pathak, learned ddl.C.G.S.C. for 

the respondents at length. Mr. Ahmed, learned counsel for 

the applicants brought our attention to para 4 of the 

impugned order dated 7.1.2002. The order did not indicate 

as to any steps of recovery was made. It is expected that 

the 	authority shall 	adhere 	to 	the policy 	guidelines 

issued by the respondents vide order No.14/i/91/EC-Iv(C) 

dated 	14.2.99 on 	the 	subject Payment 	of 	SDA 	to 	staff 

working in North Eastern Zone. 

'.7y 	
.. 	 Contd./4 

/ 
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Subject to the obervatjons made above, the 

application stands disposed of. 

No order as to costs. 

Interim orders, if any stand vacated. 

(K.sHAR? 	 (kHOwDHuR?'c 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMN 

BE 

---- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH. GLJWHATI. 

(AN APPLICATION UNDER SECTION OF 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 1.90) 

ORIGINAL APPLICATION NO. 	OF 2002. 

The Central Public Works 

Department All 	India Non-Gazetted  

O-ffic±rs' 	Assaciat.jon 	- 

Guahati Branch. 	Gi.uahati 

-Applicants. 

-Versus-- 	 ' 

The Union of India 

&' Others 	 -Respondents 

I 	N 	D 	E 

Si .No. 	 Particulars Page No. 

1.. Application 1 	to 

 Verification 	 - - 
' 	 t7 

 Annexure- A  
 Annexure- B  ')_ 	2•c2 

5. ' 	Annexur€- C - 

 Annexure- I)  

 - 	 Annexure- E 

S. Annexure- F 

 Annex u r e- E 

 Annexure- H - 

 Annex u re- I 
 

dvoc 	c 

4 
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IN T H E CENTRAL ADMINISTRATIVE TRID1JNAL. 

OUWAHATI DNC11 q tJWAHATI 

(AN APPLICATION UNDER. SECTION OF 19 OF THE 

CENTRAL. ADMINISTRATIVE TR I }3UNAL. ACT 1 9B3) 

OR 101 NAL APFt. I CATION NO 	OF 22 

BETWEEN 

	

13 	The Central Pubi ic Works 

Department All India Non-Gazetted 

Officers Association 

Guwahati Branch buwahat.]. 

	

23 	Sri Tapan Choudhury 

• 	 Secretary. 

The Central Publ ic Works 

Departmeht All India Nbn-Gaze.tted 

Officers' Association 

bujahati Branch, GLwJahati 

Apiicant;L 

-AND- 

	

1] 	The Union of India represented by 

the Sec retary to the Government of 

inc:Jia Ministry of Urban Affairs 

New Delhi....11001 

	

23 	The 	Director 	General 	(Works) 

Central 	Public 	works 	Department 

Ni rman Bhawan New Del hi - 110011.  



- 
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33 	The Addi. tional Di rector General of 
Works, 	Ffern 	RPqion, 	C:. P WD 

Nizem Palac:y 

43 	The Chief EnfIneer,  

North Eastern Zone 

Central PLbl Ic Works Department 

Cleaves Colony 

Shi].lo 	.3, 

53 	The Senior Accounts Officer. 

Pay and Accounts Office 

NE, z. 	Central 	Public 	Works 

Department Raj a Vi 1]. C 

Malk.j Point Shillon 

-Respondentc, 

DETA Its OF THE APP....ICAT ION 

13 	FARTICUU,RS OF THE ORDER AGAINST WITH 

THE APPLICATION IS MADE 

This 	appl.icatihn 	Is 	made 	against 
lmpuqned 	order 	of 	stoppage - and 	r e c o v e r y 	of 
payment 	of 	Special 	Duty Allowance 	in Short 
S.D.A. . vide Off ice Order. Nc, 	14/21/91 EC in C 
New Del hi 	dated 07...01 	issc::.(.d by the Of :F.i ce  

of the Director Genera]: of Works 	Centre]. Public 
Works Department 	Nirman Bhawari 	New Del. hi. and 

also praying for direction upon the Respondents 



-- -- 

for 	contin,ation 	of 	ptment 	of 	Spec:ial 	Duty 

Al 1owance- 	o 	al I 	member's 	of 	the 	ahve 

Assoriation, 	L:ist - of 	Members 	is erclosed at 

Annexure-"A of this Original Application) 

23 	JURISD:[c:TI0N OF THE TRIBUNAL, 

The applicant dcc:: lares that the sub.i ec::t 

meter of the instant application is v:ithin the 

j urisjJic:tion of the Hon ble Tribunal 

33 	L IN I TAT I ON 

The applicant further dcc :1 ares that the 

subject 	matter 	of 
	

-. :instant 	appJ......ti - 	is 

within 	the 	1 irnitaticn 	prescribed under section 

21 of the Adm:in.istrative Tribunal Act 1985,, 

43 	FACTS OF THE CASE 

Facts of the case in brief are given 

be 1 ow 

4 . 	That ' your 	humble 	applicants 	are 

citizens of India and as such 	they are ent,i tled 

to al'l 	rights and privileges guaranteed under 

the Constitution of India 	The applicant No 	1 

is a recoqnied Association named as the Central 

Public 	Works 	Department All 	India Non'-Gazett.e'd 

Officers 	Assoc:iation 	l3uwahati 	Branch 

Euwahati The applicant No 2isa uthc:rized to  

file this appi ication on behalf of the members 

of the Associatic:)n 



A 	copy 	of 	list 	of 	the member's 	ofT he 

Central 	Fubli c 	Works Department Al 1 

India 	Non-Gazetted 	Officers' Associa 

ion 	Guwahati 	Branch Guwahati is 

nnexed 	heretc: 	and 	'the same 	is 	marked 

as Annexure-A. 

4. 23 That 	your 	app lic ants 	heq to 	state that 

as 	the 	cjtrievances 	and 	relief prayed 	in this 

application are 	common 	therefore they 	pray for 

qrant of 	permission 	under 	Section 4(E) (a) 	Of the 

c::eiitral Administrative 	Tribunal 	(Procedure) 

rules 1987 to move this application Jointly .  

4.3 3 	-r ht 1:. all the members of the Assoc:iatioii 

includinq the applicant No. 2 are servinq and 

posted in di f 'feren t of f ices under the 

Administrative Control of the Director General 

of Works, C ntra 1 Fubl ic Works Department New 

Del hi 

4.43 That 	the 	Government of 	IndiaW 	Ministry 

of 	Finance, Department 	of Expenditure 	granted 

certain improvements 	and facilities 	to 	The 

Central 'Government. 	Civil ian Employees 	of 	the 

r::er'tral Government 	serv i n g in 	the 	states 	and 

tinion rerri tories 	of 	North Eastern 	Reqon 	vide 

Office Memorandum 	No 	$014/3, 8..- IV 	oatcd 	14-12-- 

1983 in 	Clause- I I 	of 	the 	saic:i 	of tice 	memorandum 

Special . 	 (Duty) 	Al 1 owance 	was granted 	to 	Central 

Government Civi. I ian 	. E:mployee: 	who 	have 	all 

India Transfer Liabit...ty 	at 	the rate of Rs 	25 

t ~ 
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of the basic pay subject to ceiiinq of Rs, 40/- 

per month on postino to any station in the North 

Eastern 	Reqion. 	The 	relevant 	portion 	of 	the 
office 	Nemoranrum 	dated 	141 2- 1983 	is 	quoted 
be ].ow 

* (iii) Special (Duty) A1 lowance 

Central 	Government 	Civil ian 	emp].oyee 	who 

have all India Transfer Liability wi 11 be 

granted a SpecaJ (Duty) Al .towance at the rate 

of Re, 25X of basic pay,  subject to a ceiling of 
R.s, 40/-- per month on posting to any station in 
the North Eat Req ion. Such of thee employee 

who are exempted from paymer t of income Tax 

will however not be eligible for the Special 

(Duty) 	Al iowince q 	Special. (Duty) 	Allowance 	wi 3. 1 

be in addition to any Special pay and for 

allowances already being drawn subject to th 

condition that the total of such Special (Duty) 

Allowance . plus Special Deputation tbyt 

Allowance will 	not exce.d Rs . 400/......per month. 
Special 	Al lowance 	Li. ke 	Special 	CompensatcDr' 
(Remote 	Loce....ty 	Al 3. owance 	Construck'on 

Al lowante and Proj ect Al 1 owance will 	be dawn 
separately,' 

An Extract of Office Memorandum dated 

14- 121983 and Office Memo. dated 01-12-

1988 are annexed hereto and the same 

are marked as Annexure .8 & C 

resective.iy.  
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4.5:] 	T h a t 	after 	issuance - of 	the - aforesaid 

Office Memorandum dated 	14-'1-19E3. 	t h e members 

of the aforesaid Assoc:,tetion approached "the 

bcel authorities for 'payment of -Special (Duty) 

Al bowance - in -terms of Office Memorandum Dated 

14--12-1983 as th 

of 	the 	aforesaid 	Association 	fulfil led 	the 

cr teria laid down in . the Office- Memo dated 14'- 

12-1983. 	They demanded for payment of Special 

(Duty) 	Al lowance and accordinp ly 	t h e,  authority 

had paid thm 

That another Office, Memorandum No, F. 

No. 11(2) /97-E II (B) dated 22''07-1998 was 

issued by the Ministry of Finance, Department of 

Expenditure Government - of India extended the' 

Special (Duty) Allowance to the Central 

Governmet employees posted at Sikkim, in this 

circular payment of Special (Duty) Allowance at 

Cel lir'q of F's , 1000/- has a I so been withdrawn. 

I tis pertinenf to mention here that in these 

circulars of Special (Duty) Al lowance nowhere it 

wss mention that Group -C&D employee are not 

entitled to Specie]. (Duty )A]. lowance. But all 

the Central Government Employees who have A]. 1 - 

India Transfe. Liability are- entitled to Special 

(Luty) Allowance, 

Annexure " D is the photoc::opy of office 

order F. No, 11(2)/97•E: ii (B) dated 

22H07- 1998. 
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4 6J 	That 	the 	present 	applicants 	beg 	to 

state that the members of the a f o resa I ci 

Association are saddled. with All India Transfer 

Liability in terms of their of fer of appointmnt 

arid with this said liabiLities they have 

received the of fer of appoiri tmen t. and J oined the 

service of the respondents Sc it stated that 

most 	of 	the 	member- s 	of 	the 	Assoc::iat..ion 	on 

numbers 	of 	occasions 	are 	being 	tr-arisferrecl 

outside of the North Eastern Rectic:in Therefore 

the applicants are in practice s.adJd1dd with all 

India Irarisfer Liability and in terms of Office 

Memorandum dated 14-12-- 1983 they are legal ly 

erit.i.t.].ed for grant. of Spe:i.ai (Duty) Allowances; 

Few 	copies 	of 	transfer, 	pdtinq 	and 

appointment are . annexed hereto and the 

same are marked as Annexure--E. series 

.4 	 That 	your 	app]. i.cants 	further 	beg 	to 

StCtC ç  thato the pamenf of Epeciai (Duty) 

Al I owance has been granted to the appl icants by 

the Respondents after being satisfied with all 

the appi ic.ants All the appi. icants are ieca1 ly 

entitled and . eliciible for qrant of Special 

(Duty) Al lowanc.e in terms of Office Memorandum 

dated 14....120983. 01-12-1988 and 22-07--1998 and 

accordinql. y payment of Special. (Duty) Al lowance 

has been cc:ntinuecl and paid to the members of 

the aforesici Association. 
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After- 	that q 	the 	Responds.ht 	Na. 	2 	isSued 
the 	Off 4  Ce 	Memararidiun 	No. 	14/1 /91 /EC--IV 	(C) 
dated 	$4 ---- 	 .-i99 9directinq 	the 	Chief 	Eniner,  Central 	

Public 	Works 	Departmp North 	E:asterri 
Zone 	Responcrit 	No 	3 	to 	take rc:esa ry 	action 
for 	stoppaqe 	of 	Speciaj. 	(Duty) 	Al loarce to 
Group 	C 	& 	D 	employees 	posted 	in 	the 	NOrth 
Eastern Reqion 	Centre] 	Public 	Works 	Depart- 

In 	th e 	Offj-p 	Memorandum 	.1 t 	has 	been 
stated that the 	Central 	Public 	Works 	Depart- ment 	

Group 	C 	& 	D 	employees 	are 	not 	elij.b:j5 	f o r 
payment 	of 	Spec: ia I 	(Duty 	Al I oance 	becais 
their 	transfer 	i iahi 1 i ty 	istjithin 	12 	Sttes 
that 	is 	7 e seven) 	States 	of 	North 	Eastern 
Req .ion 	West 	Beriqa] 	. 	B i h a r 	Orrissa 	Sjkkim and 
part 	of 	Madhya 	Pradsh 	c:an 	riot 	he 	treated 	as 	Al 1- 
Irdi a 	Transfer 	1 ih ...1 i t y 	to 	+uli 11 conditjon 
for payment of Special 	(Duty 	Al Ioanc 

Annexu re--F 	is 	f he 	photo 	copy 	of 	Office • 	
. 	 Memorandum 	dated 	$4.... 2--1999 	issued 	by 

REspondEnt 	No 	2 	to 	the 	Respondent 	No 

III 

48] 	That 	your 	appl :.icantE:. 	bc 	to 	state 	that 
beinq 	agqr - jevj 	by . 	 Arinexure---F 	issued 	by 	the 
Respondent 	No 3 	your 	appi :icants 	and 	similarly 

lE t  .sj. tuated 	Central 	Public 	Works 	. Department 
• different 	E:mployees 	Associations 	f.iled 	Oriqinal 

ppl icatic)ns 	Nos, 	94/99 	to 	101/99 	before 	this 
on 	ble 	CentralAdcnjnistj'-atjvp 	Tribunal 

Cuahatj 	Bench aqainst the.impuqned Office  

41 
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Memorandum 	dated 	242- 1999, 	The 	lion bie 

Tribunal was pleased to pass an interim order 

and stayed the impugned Office Memorandum dated 

242-1999, The case was finally heard by the 

Hon' bie Trhu.ri on 19-12-20, The Hon' bie 

Tribunal was p1 eased to direct the Respondents 

fc:)r reconsidera•tjr)n of Of + ice Memorandum dated 

4-...1999 and .was pleasEd to direct the 

Respondent to examine afresh the impuqned Off ice 

Memoranducn dated 242-1 999 

nrexure-E 	is the photocopy of o r d e r 

dated 28- 4•1999 passed by the Hon' bie 

Tn bt.ina 1 

Annexure-F 	is 	the photocopy 	of 	the  

common Judgment and order dtd 

200 passed by the Hon ble Tribunal in 

- 	 O.A.No, 94/99 to 10/99, 

4.91 	That your applicant beqs to state that 

most 	surprisingly 	the 	Respondents 	issued 	an 
order 	vde 	No 	14/21/91-•EC 	IV(C) 	dated 	7-1-- 
22 which 	is almost similar 	to 	the Office 
Memorandum dated 	 999 	In t.hs Memorandum 

a :i so the Respondent No, 3 wi thot..tL going throuph 

the case has issued ImpLrqned Office Memorandum 	= 

stating that Group 9& D are not ent..itld for 

Special 	(Duty) 	Alic.wance, 	Although, 	in 	fact., 

these emp I byees are transferred to North Eastern 

Recic:)ri 	from 	Kol I.::ata 	Ranc: hi • 	Jammu 	Mumbai, 
hmedahd 	Nepal 	Patna 	etc 	which are outside 

of North Eastern Reciion, 
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Annexure-•I is t h e photoRopy of Office 

	

Order No, 14/21/91EC IV (C) dated 	7- 

10002. 

4. 103 	That your applicants bE?q to state that 

the Respondents with a del iberat? intention did 

not reviewed the earlier order dated 24--02--1999 

in spite of clear cut direction by the Hon ble 

Tribunal and passed the Impugned Office 

Memorndum dated 07-1 -22 

4111 	That your applicants beg to state that 

the Respondents are goinc 	to discontinue and 

recover the payment of Special (Duty) Allowance 

to the members of tHe applicants 1.Jnior in terms 

of Office Memo No, 14/21/91 EC/IV (C) New t)elhi 

dated 71-2002 from the pay bill of January,  

202 and under the circumstanc:es findinq no 

other alternative the applicants approached this 

Hon'ble Tribunal for protection of rights and 

interests of the members of the Union through 

this Original Application and this Hon' ble 

Tribunal may be p1 eased to stay the i m p u g n e d 

o r d e r-  issued under Memo dated 7-1-202 as 

interim measure and . further he pleased to set 

aside and quash the Office Memorandum dated 077

01-2002. 

4,12 	That your applicants submit that they 

have got reason to bel i.eve that the Respondents 

are resorting the colorable exercisc . of power 
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for 	discrim:inatincj 	applicants 	with 	other 

similarly situated •persons 

4.13 	That your applicants submit that the 

action of the Respondents are mala fide 	ii ical 

and with a motives behind 

4143 	.That your applicants submit that the 

action 	of. 	the 	Respondents 	by 	which 	the 

appi içants 	have 	been 	deprived 	of 	their 

ieqit:imat.e r:i.cjhts is arbitrary it is further 

stated that the Respondents have ac::ted w i t h a 

maia-+de intention -only to deprive the 

applicants from their ieitimate riçhts 

4.153 	T h a t your - applicants submit that the 

action 	of 	the Respondents 	is 	hiqhiy - illeqal 

improper, whimsical and also aqainet the policy 

adopted by the Government of Indian 

4.163 	That in view - of the facts aria c::ircum- 

stances it - is - a fit case for interference by the 

Hon' ble Trit:unai to protect the interest of the 

appiicants . 

4 171 - 	That 	this - application 	is 	filed 	bona 

fide and for the interest of .justice - 

5. 	- 	GROUNDS 	FOR 	RELIEF - 	Wet: TH 	- LEGAL. 

- FROVISION 
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5 1] 	For 	that, 	due 	to the above 	reasc:ns 

narrated in detail, the ac: tion of the Respondents 

is in prima facie ii legal ai"fide arbitrary 

and without jurisdiction 

5.21 	For that 	the app) icants satisfied the 

criterion for crant of Special. (Duty) Allowance 

laid down in Office Memorandum dated 14-'12-"198 

and 	01-12-"19E38 	and 	22-'07-22 	issued 	by 	the 

Government 	of 	India 	Ministry 	of 	Financ:e 

therefore 	die . continuation 	of 	the 	Special 

(Duty) 	Al iàwance 	in 	t.erms of 	impugned 	Office 

Memorandum dated 7-1-202 is violative of the 

provis:.ione of law and is - liable to be set aside 

and quashed 

533 	For 	that 	the , applicants 	having 

fulfil led all the criteria laid down by t h e ,  

Hon ble Supreme Court Judgment towards granting 

the Special (Duty) Alioance the Respondents 

can not deny the, same to the applicants without 

any jurisdiction 

543 	For that the Respondents have paid the 

Special (Duty) Allowance to the appl içants after 

being fully satisfied - with their own that the 

applicants are eligible 'for payment of Special 

(Duty) Al lowance in terms of the Office 

Memorandum d ..ed 14''12'1983 and Office Memo 

dated 01-'12-1988 and 22-07---2002 issued by the 

Minist.ry of Finande , Governn)er"t of India 
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551 	For that the impiAqned off ice Memo dateci 

7-01-22 is contrary to the decision of t h ei? 

Hon bie Supreme Court. The Hon ' bi e Apex Co1Art in 

their Judgment regarding payment of Spec ia.i 

(Duty) Al 1 owance to the Central Sovernment 

Employees it was not anywhere . mentioned that who 

are posted from 1$ states of Eastern ReQion are 

not entitled to payment of Spec:ial (Duty) 

Allowance and as such the, Department has :itself 

violated the Hon' ble Apex Court' s dec:ision 	As 

suc: h 	Office Memo dated07-Ol-2002 is 1 iable to 

be set aside and quashed. 

5.6 	For that t  the payment of Special (Duty) 

Allowance was not obtained by the applicanis by 

any fraud1Aiert means but the Respondents after 

finding them eligible. pa:id - the Special (Duty) 

Al I owance to the applicants 

5.7 Fb r 	that 	the 	merciocrs 	of 	the 

- 
Il 	applicants' - Associat:.lon 	are 	having 	practically 

• Al 1 India transfer 1 ibi. ii ty 	As such 	they are 

iegily. entitled to draw the Special (Duty) 

Allowance as per Office Memorandum dated 14-12--

1983 and 01-120988 and 22--07-202. 

58 	For that the order issued in terms of 

.mp1.%qned 	Off ice 	Memorandum 	dated - 7--1-2 	is 

without 	fol lowinc 	any establ ishect procedure of 

principle of natural Justice 	 - 
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5.9] 	For that. the Respc:'ndents 	have 	violated 

the 	Article 1.4 	16 and 21 	of 	the 	Constitution of 

India S  

5, 1J F o r that the 	act:jon 	of the 

respc:ndents is arbitrary,  male-f ide and 

discriminatory with an 	iii motive, 

5111 For that in 	any 	view 	of the 

m a t t e r 	the action o-f t h e 	respondents 	are not 

st.tstainable in 	the eye of 	law 	and 	as 	well as 

fact. 

The 	appi icant 	craves 	leave 	of 	this 

H o n bie Tribunal to advance further grounds at. 

the time of hearinq of this instant appi ication 

6 	 DETAI LB OF REMEDIES EXHAUSTED 

That there is no other alternative and 

eHicacous remedy available to the app]. .icant 

except invokfng the Jurisr:iiction of this Hon' ble 

Tribunal under Section 19' of the Administrative 

Tribunal Act, 1985, 

7. 	MATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT 

That 	the 	applicant 	further 	declares 

that he ha 	not filed any application 	writ 

petition 	or, 	suit 	in 	respect 	of 	the subj ect 

matter c:f the instant appl ical..ion before any 
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other 	Court 	authori ty 	nor 	any 	suc h 

app]. iration 	wr.i.t 	petition or suit 	is pencing 

before any of theme 

B. 	REL. I FT SOUGHT FOR 

Under 	the - 	fac:ts. 	and 	c:ircumstance 

stated 	above 	the 	appi icants 	most respectfully 

prayed that your Lordshi p may be p1 eased to 

admit this app]. ication 	call for the records of 

the case issue notices to the Respondents as to, 

why the re]. tef and rel ves sought for by the 

applicant 'may not be granted and after hearing 

the parties and the cause or,  causes that may be 

shown your 1..ordshi PS may be pleased to direct. 

the Respondents to qive the. following relief 

8 1 	' That 	. the 	Hon' ble 	Tribunal . may 	he 

pleased to declare that the Members. of 

the 	appl icantii:.' 	Association/Union 	are 

entitled ' to' draw the Special (Duty) 

Al lc:wance in terms of Office Memo - No 

20014/3/83 E-IV dated 14-12-83 and 

Office Memorandum No 	20014/ 16/8é 	lylE 

11(B) dated 1-12-88and 22-07--1998 

82 	The 

uder 

Del hi 

Of f i c: E 

Wc:rks 

be set 

mpugned Office Memorandum issued 

letter No 	14/2:1/01 EC IV C New 

cia ted 07-0 1-2002 issued by 	the 

of 	the 	I)irec t.or 	(enera 1 	of 

Central Public Works Iepartment 

asidE and quashed 

/ 



- 

H 
I'- 

83 Thai: 	the 	Respondents 	may 	he 	directd 	to 

con t:inue 	the 	Spec: ial 	(Duty) 	Al 	ovl 

to 	the 	members 	of 	the 	appl icants - 
Association/Union 	in -  terms 	of 	Offce 

Memorandum 	dated 	14-I 2-83 	and 	dated 	01 

12-1988 and 22-07-1998, 

8,4 - 	To 	pass 	a n y 	other 	order 	or 	orders 	as 
deem 	fit 	and 	proper 	by 	the 	Hon bie 

Tri buna 1 

8.5 Cost of the Cas.e 

91 INTERIM ORDER PRAYED FOR 

The 	applicant 	most 	resectfully 	prays 

for interim 	order 	from 	this 	H o n hie 	:TribLrai 

that the 	Hon' ble 	Tribunal 	may- 	be 	pleased 	to 	stay 

the Impuqned 	Office 	Order: 	No, 	14/21/91-EC 	IV(C) 

dated 07-01-2002 at Annexure- I, 

101 Appi.ication 	Is Filed ThrouQh 

Advocate, 

ii] Particulars of 	I 

IF0O'NO. 	7 	GI3 	 - 
Date Of Issue 

Issued from 	Gci 	q.? 
- 	- Payable at - 	- 

12] LIST OF ENc:LostIRE S. -  

- As stated above. 
- 	

-Verification, 

/ 

\ 
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VERIFICç.1 TION. 

I 	Shr.i 	Tapari 	Choudhury, 	Secretary 

The Central 	FlAbl ic Works D e p a r t m e n t AJ. I 	India 

Non- fa?etted 	Officers 	ssociat.iori 9 	 Guwahat..i 

Lranch 	(::3uahat:L 	app]. icant 	No 	2 	of 	this 

appi ication 	and 	also authorized 	to sign 	this 

verificat ion on hehal + of other applicants 

/members of the Assoc .iati c::'n/LJn ion and verify the 

statements made in the accompanying appi icatiori 

and in paragraphs 
) - 

are true to my k nc:w ledge and those made in 

paraqraphi (t 	. 	

. 

	C,q 	are being matteis of 

records are true to information derived 

therefrom which I believe to be true and those 

made in paraciraph S are true to my legal advice 

and rest are my humble submiss:.ions before this 

Hon bi e Tn burial I have not suppressed any 

material facts 

And I sign this verification today on 

this the 	day of January ,  22 at Guwahati 

— - 

~7 . 
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Q.NQNA Z E TT F. 0OF FICF $.TFF Asocr ION ( Rocor 	od by Lho Govornii , 0 ( .1 iicl ti ) 

S/S1,rj 

1. 	 N. I3hetta 

	

24 	 Pralay Kar 

	

3. 	 Mrs.. Nyatj Ghatk 

Niranjr Kr4 Das 

N. Narzar 

M r s. Gee ta Ran 1 0 u t La 

0. K. Nc 

Ajit Das 

	

9. 	 J. C. Mondal 

	

IC). 	 Swa,pan t3hat tchr Jto 

	

H. 	 Ultam Paul 

	

12. 	. . 

 

B. P.  Guha 

	

13, 	 A.K,.Paul 

1 /4 	 0. 1< 	Son upt 

	

15. 	 Tapar Choudhury 

	

16, 	 Sonoswar Gooi 

Narendra Sinqh 

K.C. (ThosI1 

. 	ICR. Das 

21. 	 N.K. Das 
22, 



r% 
til 

SJ K 6.M4caQ,.cI 

	

1.. 	N..Q, 8hutla 

S.K. Prdhan  

P.K. Mizar 

K.B. Sewa  

T. Roy 

G.S. Roy 

	

7, 	Srnt.. Thinlay Chodei'i 

	

'8.. 	Smt Sumjtra Bhattachrjee 

Miss Sanarnitra Chakraborty 

Ms Gyalrno Voirno 

• 	11. 	S.K. Slnha 

JJ!LU 

• 	S/Sr% 

	

1. 	Smt Aihakapan Sewa D,ev 

t 	hrin Ibcmoha 	iuI, 

T.N. Sthgh 

	

4.. 	Ahul Gangmo 

L.S. Sapuni 

• 	Oou Mang'Guto 

Chn%r Luckson  

Santosh Kumar Dci,' 

S. Doren SnQh 

	

104 	ThanQOUm flaoklp 

	

II. 	Luripi Ganto 

S. 	

5 	 2 



S 

12.. K. 	Rava 

 L.G. 	SthQh 

 Lal Pawlian luolar 

 Smt. Radhey Oev 

16, 

 

L. 	Rajendra SIflQtI 

17, Miss K. 	1icy 

 f(h. 	Binoy Sthqh 

 Pomocflnj 	Qovi 

 U. BhatLacharjeo  

 i.$.SthQh 

 N. 	A. 	Singh 

 Smt. 	Jamet 

24 Ber- o SlnQh 

ftTAL/iLtRj.av. 

1, Sr 1 	P.1. , 	Taran, 

2. Sri Gopal Barman 

 SrS 	S.K. 	6anUz 

 Sri R. Mshra 

( N4 

 

6haita) 
Branch Presc!ent 

All India CPWD NGOS Assocjaton 
i!i,j_ 'n 	htjj7.Q10 t. 

•'—( U.K. N.ç) 
Brattch ccre Lwy 

All India CPw(j NGO. 
çuwih..it 	/ 
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No. 20014/2/8/E.1V 

/1 	 cJovrr.'cmt of lndiri 
lttnttry of Firnnc 
Lprtt ( flt of t.xtriro 

1(W VnlM s  the 14th Lc 't13 

OF! IC 

iuh t A11oanc8 and v i:cilitco for c1vilin employees of 

	

the C'ntral ovirnmnt iervin In th',- 	 a nd 
Union Torri tor Jfvm of 1z th ijtirn 

Tr nrii 	for jttr ,ictJnq nnd rctning thn se rv iris' 
o com',tnt nfL irer 	1r 	'- '.tL, in the t;rth Lnv t o rn 
fligion ccnri ninq t 	tit 	of "irn, 	hi1y, Ianirur, 
1lnd l3nñ ItI 7, ort3m hi 	b.:r '-'  9'~ qjng thn n ttntiori of 
tue Government for zortin tic', The Qov'rnrnnt hAd a pl-ointed 

Committee unr.!er tho Chirjrnnrhip of 	cret'zy, D er a rtmpnt .  

of c:rcn1 tzt 	zct ArItninAmtr :3 t 'ivP Keforrii, to roviw the 

cxiting ll'tncrs & 	1;iinistrtive rf'r, to roviow th 

exitLng Al1onnce and fcilitis n0mi%bla to tho vtriouQ 
c i teggrios of Civi1in Ccnt:rol Covrnr"cnt employ n cs rrvinç 
In thr 	çjion ii 	tn nu•it tuitchic irnprnVo1v'!nt.c' Tbn 

rccommcn()tion3 o! t 	Corrnittcn hrve hrn cefu11y c r., nsi- 
dered by the Govern 'nt ni the P resiO ent is now 	to 

as foo 	s-. 

1) 	Twrc ofptir,'j/d'ptittton, 

Xt)cxX>xX 

for Ccntr -il orut., tirn/tr'tinjna nbro nd  
1 1 cortTh. 

x x x x x x 

iii) 	peci13i ( -u) \l.low,nc 	I 

Centr11 Government cIvilian 	ply93 who have All 
Xri 

 

0:'r11f'r? 1iPh,S 1&t' will 	nfod • 	rc,1 ru 

Al1owncr t the r te of 25 p'rcent of 	 y ubj'ct to 

cri) In' of K 0  4Ce/ 	r month cm rotIn tn •\r )' 	t.icn 

in tlic north 	tr n '(; inn. )uch of to 	u'pio'j' 	who 
a rn "' r t' 	frcui ç.';:'r,t.. r,j: i nC' (1.-'  t -x 	:1 11, )t,rv I', nt 

Crrti. . 

'V 
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Ann ur-2 (ContJ.) / 
/1 

b 	I i 	or t))1 r. 1 ,  e cil (uty) "ilOWncej:t1q 
SJscii (Duty) Allowance will be in n1c1ttcm to any 
drcini 'y 	p:* b()LUtt cn (tuuy) hi iwcc, n1n y 

sIjflP c?rwn aubject to th. c1 I tion tht the. totl of 
such 	'cil (Duty) AllowrUlC!. nunccil p3y/0ci1ttion 
(uty) Allow:)nce will not xcreO r... 4rfl/ p.r, 3eci1 

4t i1wcr likc Z oci.31 Compntory (t'mote Locilty) 
lio,);flC, Lon'trjtjori Aiioc, jr1d Lrojrrict All '1r1rr 
will he rd;fl 

XXXXXXX 

)(<y 
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ot.oi 	n'U, 	Y n1tr'y of Iir) - r) 
D't'''nt , , r 	)nJi1t'r 

I: 	; 	hi th 	1 	.1 91R 

Suhju"ct 	Iprovor.i-t 	n) fc11it1'.•i Crsr Civ&1i,-n 
-rn1- 	th' C'ril flc'vt-, "erv1nç in the 

•tr, 	f 	'rti 	t'rn 	cajc,n, ArL'ln,fl 
1cob-'r 'r' i.)cchr 0  

The un43er1çn%ci i: 	i r- ctd to rc'fer to th13 Iinitry 'Li 	, )io. 20 0 14//C3_,.XV 6.tr'3 14th L:'cnr'ib,r, 1 	3 r rio 	flth 1 	I 9(?4 On t h" rh' t n'ntj'- 1t( ahve ;. no to th.t :he ;ti 	t'H 	)drvj ttui t"hi 
irnproverni:i J.n thi 	ij, trc t mrll 	 nt •il 
(OVf!rflnflI 	f'lQy f' 	':t 	(i .1 rt 	:o:t 	.!1.1t, 	)k1 
cc) Lnr) riL1n. ,  4.hc 	 a 	•rh,i lyc 	flnni; 'r, 1'Iç1ait)(1, 	rijurr, 	tr1n :h. I I 	rh 	n'- ' i1'rrzin )1rL 	hn )fl.j'h1 fli 	it I 	tj(r 	,f 	th' 	c'ovc. Jc'rc1j. t, 

nnw pl  
1) 

-_(i. • \U ci ' rii- ,  

Thri Lnt 	I Uovt. e vi. I iin rrr1oy, 	who ' 

1 1 Xncli., tLnrf"r U -i'1 1.1 ty '1 ii 1" grrnte1 	p'cii 
(Oty) \ulo,1lrC 	t t' 	r,tn of 12' of 	tc 

t' 	i. t r 	 3,000/_ 	fi IflOLth nfl 	otirq tc 1n, 31 rtirii in t:h- flor:$ h 	irt'rn  (11; y) 	1 icnc 	: 1 11 	ilL i)di t I n ':o 	ny .ipeci 1 
P'Y •4p/à - 	rut. 'trL 	(' 	) 	iiQI'T: 	•ilr •ly lrL,fl '.4tI,JacC 	Ln 	rlLcj icw th H 	th' 	tat. J CC 	tiCh llt- ci ';j I) rot. 	ei 	. 1000/- r.m. 	ici ,i 'll0WLflC 	1i; - 	vc1-I. CCp(.fl t LrDry (rrt 	1OCT,lity) Al lo:'n, 	trUttoyi 	Ilc)ncp -inc 	rojuct A11t 111 h 	'r 	-n 	.t'.ly. 

TheCntrI 	ovt. civ11i.r crr'111oyrc,who ari T)Z.3 Of flhcdd 	 - n'i 	CthewJ5 	e1icj' -'ie fcr th 	- tfl' 	 (LJut) '\llwirice un 	r th1 ;j - 0 	x-tcd pr':::-yr:nt of 	ncc. 	-Tcx unr ti ncomo ' -' SC 	.-:1i1 	10 dL:L'w .Lrtcj1 ('-'ut') \l1ov: - 1 

' ) 	:'>'< 
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n;b 4 	
I 	

' 	 \ Oop8rf(IJenl ol Expenditure 
 

k ""• 	

. . 	.. . 	

: . . • . 1owDe/h! IitQd 	 •• 

OIFICEMEMORAIID1JM 	;_. , " I .'  . 	
:• 	

• 	• 	• 	. 	, 	. . , 

q ' ubJoct Moiwas and SpecJ.iI FaciIitIds for Clvthan rpp1oyee of the Cert(rnJ aovemm 	)1fY*)0 hi he Sta1s 	, 

1 	andL/nb.,nThm1odeçITh.Nor 
pll8lncIa4—. Rcommonc(.tkw,c(the flfth d.nfr.JPayCofrvnhsslon. 	 N 	 • ) . 	I • 	• 	 . . 	,. 	 I 	 4 	. 	•' 	•: 	 - 	

: . 	. 
/4 	I With 9 vIew to RIIractInq and r.(iInIng compolent.9111dare tot ieMce In Uis ,  North EDesrflRegk 	1I4thIn 
!•i the larrUoa 01 AtunaoaI Pradcsh.Ast*m, Mnnl&r1  Meiha1.rya. Mlzorum. fiIgSIZnd 	 . •'  ued In'thWMIns1iy. OM.No. 20014/3/83-EiV datid 	 : other tacI1jI..a to th. CMII.h Central Goveinmnt ,mp1oyeeB b.tqng 11) thiS 	 th*rsol,  

111 
theao,ordera ahu than thoi oonnItd In pmgrph I v) It4t were also to DPPP/ muttIs rrII1Ihqth.tO lhøCn 	4•448 

!: Coiitral Qoornmoii smpløy.tia Pd1Qd to the Andemiin 1. Nlcobor leatdaheso woro fJ1 .IIX1S1Ibd to Ih 	•. . . 
1 Oenlral QOVerIYTMflt Srnpkluo6 pokd to hi L&uh.dv.up.tstends 1n1%ht Mtnt,tiy. O.M ol ovip purbirçlstd,. .. 	. 	s 
I' March 30. 1984 :m 	 fld(DcIIl)iofl wo tudlior Ikr.sed In thtMn1iryO O.M.•)4. 2OO1,4i&I&E.VI., 

E 11(8) doted t)ocembsr , 1968 nd wore also exlQnded to Ihe Cenlral Gove}nrnent enpIoot poeld othe North  

II  Enslem Cotrll wtion 3tatloned n thQ Noi1h•Easten A g1cin 	' ', 	 ' + 	 , 
1 	'2 The Fifth Central Pay Comrnlnslon have made ' ertnln recommendatIons suggosltngdPif Im)l'OVÔVT*htfl 	. 
. •:. in the kowarv.-es and faclNies adn,li1blu to the Cnntrn I Government empk,yees, bcludlng Q(ru.p(. the AW ndla .. 

	

Sérvkea, posted In the No,th-EBetern RegIon. Thoy have ILUThOT recbmmonded 1hal these m4VatIQ  '.ext,ndodto . 	. 4 .  
, 	Coniral Qovornmont empoyaee, Including OUicers of the AflindliSesvlceD, pou.td'lnlkkIth. The 
•.i. recommencjaUonB oftho CornmlBsloIl have been consklored byihe Governmenlpnd 

:. 	. 	.: 	 • 	. 	:- 	t: 	: ' 	 .. 	'..•. 
% 	II)  
.. .I•• (I) T.nuiu at PostlnjID.putetlon . • 	 . 	' 	 • 	• 	' 	r 	* •I 	•' • 	r 

oi l  
t  I 	! 	The pim1&os In regerd to lGflUflt of poslin/d.putatIqn oojta)id Ji It1è 	 • • 

	

1 •• E IV (I$t'3d December 14, 1983, reçd with 0 IA 140 2OO14/1/86E IV/E.11(B) dtOPOfli*' It 1988t " 	ii 
.;;• 	: 18h8U ooiIrue to be applicable, 	

4 	
• ; . ,. , 	.. . 	. . I, 	• I 	I4 	 Z 

(II) Wolhteg. for Cintral DsputaUonvjlrulnlnçj Abroadand Sp.ctel M.rtflon In Co 	ib4*li Riqrdi •°:. 
The proylolone contained In thie Mlihtrys O.M. Flo. !0O1 4f3/O3EiV datod DocerrcI!14, 13 flQd wltk,M,, " 

to 
H 	No 20014/10/00 1 IVIE 11(0) dalml Oc'irnber 1, 1000. shall contInue to be appflc4bti 	/ 

(Ill) Special [Duty] Allowancs 	 — 
çeut (3overnmnt Civilian employàes havinjj eri"All India Tfansfor UabWly" argi ppe*i to the sp.dllled: 	• 
Terrttokis In the North-Eastern Region shaH be granted the $peclai 1DuyjAIowanclkt the ri of 12 6 

	

No 20014/16fo&-EJV/E,H(tfld*I*dI).coffibeTl, 	4 
1988, but without any cefllng on Its quantum hi other wode, the cafllngol Re 1,000 pe rflQntli wrecitb? In 
force elii,Il no longer be appIkabIo and the con 4flhlon that the eggieg;le of the 80oäIaIADtyJAifv*rics plus 	. •\ ,; 

• ..Spea1aI PayiDeputaUort (Duty) Allowande, If any. will not exceedRe 1000 per nxnth etatI also to dksen3.d j 
,w)th Other terms and conditions g oi vernlP9 the grant of this Atlowarce shati,hoisvar, oonthue to be 

1 	applk'abe 	 ' 	I 	 , 	
, 	i 

in terms of the orders contained In this MmIstr)'s O.M No 20022/2I8&E'JI(B) dated May24, 1989, Central 
(3V minent CMIian eirtoyoes having an AII India Transfer Liab y'nnd posted IG ,.v. ki the ArLcjt'isn ' 
& Nkobar and Lkshadweep Orotips rf  lelands are presently erddled to an I 	 ,Ijowo at 	- 

• 	•ell continue to be admlssIe to the specdcals9ory ot Central 	rnenl .ir1oyo,s it the same 	. ., 
' 	ratea g pce&c1b6d for the different epeclfled woes In the b.M, dated May 24, i989titO Wittiold:afly cöiHng''P'.'. 

• I, .- on itequantum. This Allowance shall clso hencufcklh be Iemedaa I&and Special (Ot4)IM
e  ordeic in regard to this Allowance have been htiaJ In IhI. MIiialrye O.M. No. 12(t)t-)dated tJuyJf/ t 

17 1998 	 - 	 I 	 S 	t I 

' Attention is also Invited In this connection to Iho clarlflctor orderocortthlned Inth!n MirOlty's O.M, No  
11(3)/;-E.Il(0) doted January 12 19i, whbh sh.311 continua to be eppl3cablo not ópiy lrlr9epc I olIhOi:4tr 
Central Govomment urnpkyeu po&tod to e've In the P4ori4Eorcrn Roglon but  rfp to Ihcoo pootod to .t r • 	
sersi4nIheAndarnan & Nicobor and Lak&acweip Groupool Islands. 	 • .. 	I.. 	' 	

* .'. . 

• 	 . 	•.• 	.... 	., 
.4 . 	,.. 	 .. 	... 	•.— 	. 	. 	

. 
F 	 . 	•,,: ........... 
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- I 	 //ClttQh$I Co"p.iitory AIIowiiti8 . 	 . 	 , . 	. 	.. 
I 	Orders In regard to,revsoii of tho.rateof 'inrkus Spec

.  

i&(ónensatory AIIwnnces, Bt)th as Romoto 	. 	. . f  , LOC&tyAIIow0 1 
 Bd CIImoloAflowo,, 1baAgeiiAUowe,o, ;ofTçoilo Hill Comperitsy/llowwcø, 	. Ic whIch ore Iccatlon.cpocitic  have *fthirboen'oparet,fy Issued or are ,unUor Isnue based on lio;:' 

(I  00VemmenI docl&on0, •  ho recOmmegjn 	fIhe 11It) Ce:itrel.Pay Cof1n1sk,i tolotInio.Ihe. , . .. nhtowafleaThose order 811811 epply to the 441g11;lii Central Clc.vernm.ni  .rnploy.e. posted In thi) sp.cIlIod ., 5' 'iOC11I(te8lfl theNorth*stom 	A' lamar. & Nkober4tands and 	 .' 

. : orilhe ereaçs) ci thefrposilng and subjod.0 Iheobiiate 01 iho terms and condftldtièep,clfled theren, ' ' 
II 	,1:..;Su9l of thOSo.tmpIoyoeQ who iro entitWd !D'thoSpçI biztyj AllowancQ,or the tebtnd lSpecI& Du1yj::. • ; , : . ; AIwne 8hait also beanfluIed,I, áddIU fi, lothe ape'I Comprin;ator Allonncu() iii dmloIbI. to • 

.! 	
. 	

1• 	• 	• 	
. 	 ' 	. . 	I J 	• 	, 	• 	• 	• 	f , 	••.• 	

•s'Il• 	
: 

Central Government ompioyeea at jilii 	pec1ai polt8n&!%tTyAllowafccod:sapprale or4ord In rospect ol ' I which arp yet to be issued, will coflflinjo 	such aflowa 	at the i1stlng ;pigs with r!or.rice 61hoAV. 1 , .• 	, 	. . 'floflonar pi which they woutd hri t iravvi I lit  kle nppflcabf. pri . .Wiod sUes of py but for the lntrodudtl9n .. . ; '' • of the c'oapøIidi,ig revlaod iiiet. tji the rov'&ici ordeta en I3i6a n tl bñsls of the recornmendatlonc of ' • . • ' thu Fifth CetiI Pay Commlskn andthe Clovimment decsbna tin 10011 	 $ .I• 	- 	. 	. 	• 	
L 	•, 	. 	.• 	 — 

..#. 	. 	. 	• .. . .. 	•.. 	- . 	.. 	•.• 	
: 	• ') TrivoIfIng AIJOWDflc0 of) FIritj ppolntmont 	. 	 . • ..-. 	I • 	• • • 	•. 	• .) • . • . • . . The existing COncesj 	prov led in iWi Minis tsys O.M. No. 2(4,1    a /'83E.IV dated December 14 1 983 	. 

I 1: and turther$eroii 	
In O.M. No.2oo1v,iyat .tV/.flidotedL , ,mbe,..j.)988, ehallcontjnuo to be 

•.: 	• 	•j 	• . 	 . 	: 	• 	.. 	• 	. 	•. 	•: 	. 	. 	•. • 
TfavQlling Allowance 1ciJoumei/a on Tritns1r;t load MII.aga for Vranpor1atlon of Pirc'hat f1octa.: 

The exIaflnQ P rOVi 3  SAD ctafn hd In Ufn MJnJs y 0 M No 200 143/53 E 'V cJated Dec ernbor 14, 1983 • 	 be ap lcable. 	' 	I 1. 	• 

COflCOUOJOfl •• 	 : •; 	 ,  
In lorme of the Oi3tIflg prvIsjorrI o c

0litilineO Ili this h linisiry'a 0 M. Uo. 20014 a 3.E.tV ntod• 
 Docornbor 14, 1983, tho lolwIn 	 ovaifa 	Ion govorn mont nervnnt 	 wl1y liOhind al tItblcJ 'hoadquiir{era00,110 ootecoj pive of raokanco ortl 	g not nVa ;.,C-d Of 1111n&h trnieflhig Uwnce • 	•• • 	• 	 ' 	• 	' 	••• 	 -'•' 	:•" 	• h t  

ll 	•I• 	• 	
'' 	 * 	 I 	' (ia) tile QoVorfl,flor1I rorvo,if 

 

Collnvfl of lh 	 f 	 It 	• in :rown once In 

	

• 	• 1 

	

file florfllLenyeTrayeIpt on  flubs; 	, • 	' 

if 

• 	 • 	
! 	

• 	Qfl 	• 	• 	 •• 	• 	.: 
(b) in lieu thnreot, thn gove snrnon anrve,it c:n avaf 

F'1 the IacUty tor l% 1mBatf/hn,soJf t I avot qnce,a year 
• fro;n Ihe stahon 01 posib g to IiioHor,e Tc'ym or t.0 place wher the family l iosklI i önd 101 lhP PçnUy 

(renctod only to the sj oUe and t deen4entThije ofoge up to 18 yjjars  11, 11 'P)f  V119 ' 
up 10 24 yeara In ro&pc :1 of daughtonij atw to hu at once a year to visit the govet r i tent eervn,,1 fat the $istionolp9 	 ,, 	 • 	 • 

Teø ot)eciuI provIsIons s iaH VQf)1!IJUO tob( tpplicab!e 
' 	 ( k 

In additlon,C0t10i Governy nen$ernpboyqeg iancJ their lamIfles p0510(3 in 1hone territories i irill be ntIt (J to i mall 01110 LOOVO Travel Co 'cossion In ci mei çbncte, on tIiø odt}onaI occai &o, is durIng I) air enth a ier 'CO 
careQra.ThjgoinI, bó.tarmq d eg-o!Emt6rgtrxyjPeuage is Intended to bto the C,,,tül 

•, GOvqmment employees aj itVor.thblr fa,iijlle, 14nuse and two depenerif ëhlUren) to I I vtil OfttffiF to 'he • 

	

	homo towhbr the clatior ólfpdsnujg lfl 	rgency. This shall be over end atxva the n i nat entiliomar, 'e 	• 
'ofIhoomp;oyOjflLofldTthOM dat ilJncernt3orl4 1983 andttr0twoarJdkJonaJp 

.mergoncy Pasongo Cone assboriIwji be wi:iIIoJ of ty thn ehtItbod mode and ;Iasn of tin 'I as admisottbo 
Urdor the normal Leavo 11 a 'at Concesnion Flutes. 	 • 

• Further, In :nodi1lcr4ori of to  h 1. orcjrjrs conIoh,)od in this Mlnlsuye 0.M. No. 20014/I 6/&-f g V/.Ii(B) dated 
•  • December i, 1988, Officer sirawing pay of

, As 13,500 and above and ihulr InrTH1, to. rpOuso and Iwo 
dOpdf Children up to lo years in ii,spp of eons cmxi up to 24 years In :espzct of c siighteroj  will be permitted II) 

Iravol by nit 'n Leavitt Tr'u,I between AgnstntrJAIri,wvintplumj I)pbn,jtSlIôtibr i the North East ii,icj Csici •I(n amid vice Vans a; between Post BlnIr in tho Andnsnsit & Nio it ar islands and • 
Ctllcutta/MadrAS end vlcq versa; arid botweon Kavaralfi hr the Lokshadep fslirxls and C ochin md vice versa. • 

• TI • 

• 	•• 	

• 



I .  

	 -. 	.. 	&.. 	 - 
	

.. 	 I. 	• 

,,. . 	o 	• 	 .. 	: 	 . 	 . 	. 	. 

(vUI7 Childion Education AlIownnco and Hontot SnbsIcly 
 

. The oxisfing provisIons as cont&nod In this M1n!i!ryti O.M. No. 2OQ14I3/B3-fJV d&ed ()octhnbr 141983 • : 
I  chaIIconiInuo to be appllcablo..Tho rotes ofChthiton EductlonAflown9cfl RId Hostot SubsIdyhiiv1itb3O1 

•: revised In the Department of Personnel E. TreInIhj C.M. No 21017/1I97.Es1t.(AlIov1ao) dñtoJJflU 1 4•  

! 1998 ho Allowance and Gubakly shatl te 	 monthly rates of fl 100 wci R 300 

ruBpoctively 'por.chlki. 	. . 	 . 	• 	. '1 .; 	
:. 	 f 	. 	. • . • 	• • • 

1 	
• • 	 •• •

• 	 . 	 . 	 • 	 - 	 • 

I rL, .g L; 	) 	I 	 . 	• 	; 

(Ix), Rstontlon of Govornnient Accommodthrn at jhv LnM'tatlon otPoat1ng 	 . 	 . I 	• 

•{ : The lacflhty of retention of Government accommodto e the IaI 5tatlon o pting by th3 Central Govei ntftoil - 

%.emp1óyeeR posted to the cpeclted territortos aiictwoá fallDa continUa t' siny ot that sIatkn Ic &vbb1- 

in terma.ottheordere contelned In the erstwhile Miniry of Works & Housing O.M. No. 12035/24(77'O1, Vl. 	• - 

dated February 12, 1084, as amended frani thru to lrnThis tc:;I' 	contiriyo to bo nvniaic ¶h? 

• 	oIIIbIeContrat,Govornmont employees ppstod in C 	orih.Eatoñ R3lor, Andimrin &Nicthcr Izrnda 
• ', and Lokehudwoop lclonJ. in partIal modl!cnlp 6 1  thno o:dcre. (..knca Fo io'r IN nccomirOdflhiOfl 00 

retained will be rncovornblo at the applicable ncçrn) :nR'd In CtI':i wi,', '-i the 	cnhiodMn ii bolow tI)o •. 
• typo 	which the employee Is onthiod to uiJn onti and a halt thnon tho tlppicnb! ,un,nal rat'u in cocoa 
whore the untitled type of•cccornmodatlon hs bn retained. The IacitLy of wtOnhi9fl of Government. 

• 	nccomnxalion at the last cWtion of posting w{ I eti;o be edmiss'blq' lot a poriod of three yonra beyond the 
permissiblo poFlod for.retentlon,of Gove amont uccorrunode!!on proscribed In tho RptOO, • '.. I 

	

(4 House Rant Alibwance for lfmployves In Oci:upntlon of Hlrod.Prlvato Accommodation 	
•: . • 	, - 

''Tho ordardcontainqd in this Ministry's b.M. Nq 11U1611/E.tI(B)!8' dated :,arch 29, 11184, and extindodin, °  

H 	this Minilry' O.M No. 2OO14/16/86EJ/E.iI(E.),driLed December 1. 19U.B..hafl continUe to be nPc4oblo .' 

	

•, 	,' 	-' 
• 	jX Rotontion.of Totephona Facility at to Lest Elation of Posting 	 •. 

•, As provided in this Ministry's O.M. Nc, 20014116/ 16.EJV/E.iI(B) dn'od December 1, 1988, Coniai Iovimtmn 

- employees who are eligible for ror idontial teleptonus may be permitted to retain their to 	1111111,lpl,phonq. 

• 	• 	• at their.IasI station of posting. pro'ided the rnt'i anti all other charges are paid by the concerned empioy(rOB 
• 	thomuceIves' ......• 	• c 	• 	... 	, . 	 - 

(xtl)Modhol Fcliltio. 	- 	
•! 	'" 	• " 

	•' • 
	' 	- ' • 

• Families and thd uijlbio d'igericJnrits of Cents it Oi vo: t moit omptoyoo who stay behind at ho puvIuU 
stations of postinçj on the ern4itoyI3os bolnrq po ted to the 5pecl1od tor,to,les shaH continue to be oll!bto to 
avail of CGHS facilities at ctrntiont3 where such lccl!eo crq ovaPabto. Dotallod o,tiori in this ruijord will be 
iasud by the Ministry of Houflh & Family Walt po. I  f - •. 

• 	3. The President is also pleased to decide lhtth"sa oidets, tn solar as thsy joinio to ilweiilrnt Go yoflrT1Oflt:'- - 

employees, posledin the Norlh-Eaitorn Region, shall als') be cpp!cabl mutatls muIand1 to,tha Civilian Central, 

Govamirnont einpioyoos, including Olficais of the Al) tidia Sorvlco. posted to Sikkl:n 	 . 	. 	•' 

4. These ortlero will take eRect trorn August 1. 1197. 

S. In so for as pørso,is servinir inthe indianAudit Bnd Accunts,Depaitmnt aja concemd these ord9rs Issue' 
alter consultation wjlh the CompIr'ilur and Auditor e.ornl of tnda  

6, Hndi vorsióriwill follow.. 	 t • 	- • 
• 	 -•. 	• 	.. 

- 	.. 	• 	(N.SUiZDER RAJAI) 	•.• 	• '- 	'- 

I 	• 	 • 	
• 	Joint Socclasy to the G9vnrn1Yrn ci of India 	• 

To 	 • 	. 	 • 	 - 	. 	.• 
All Ministrivs/eparltnent i the Government 01 Irdia (As per, standthd DistribUtion list) • 	 . 

Copy with usual number of spare CQpiOS) forwarded in C&AO, UPSC, etc. (As per stsncfaól IndIrSefTtd Ust} 

Copy also forwarded to Chbol Secretary, Andamr&si& Flicbbar Isands and AdinitilDlialor Lksha'1wup. 	. 

I . 	 . 	 : 	 , 	

;• 
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CETPAL 	
ADI1ItISTRAIVE 	 NIA 

GUuiA HAIl BE1JCH: 	 - 
O.A.o. 95/99 

All India fJ.G.E.S. Asso ..P.W.D. & Ors 	
Appl ' 

Union of India & Ors 

• 
THE Hc'BLE flB.JUSTICE D.N.BAflLJAH,VICECt 

Advocate for the applicants : 1r. A.Ahmd 
Advocate for the respondante fir. 0,C..Pathak,Addl.C.G.S.C.  

Date 	 Order of the Tribunal 

r  
2849 	 Presents Hbn'ble Mr,Justjce D.N. 

Baruah, Vjce..Chajan 

ObjectionT has not been filed in 
spite of granting ad journznent ./)4 	i. 

Own • Appljcatjon is admitted. Mr.B,C 
Pathak, learned 	 has 

(? 	. 	...,., 	
already enter&appearance on behalf 
of all the respondents. No formal notice 

need be sent. List on 21-5-99 for 

filing of written statent and further 

. 	Orders. 

Interim order shall continue. 

• 	 Sd/10E LHAIRMiAN  

	

j 2 	
oat 	 • 

cth i_n!En4DirL0n_21 

	

,1l.Ilr. S.C.Pathak 	.J1 G.S.C. Central Administrative Tribunal,GUWahatiBh 

Guwahati - 5. 	1 
2. FIr. A.Ahmed,AdJ0CE e,entral Administrative TribU,a1,6UWati 

Derich, 

Guuihati —5. 

SECTION OFFICEPj.2. 

/
17) 

£zeCuhiV 
Frr (Adm v' 

C :cI 

• 
C. P. W. i., Guwabati-2 1  

t. 
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TI1:LLjUUAL 
BENCH 

Date of Orders Thj the, 19th Dy of Dtcnber 2030. 

HON'BIJE MR.JUSTICE D.N.CHOIJDHURY 
HON'BLE MR.M.p.SI NC; jj #ADMINISTRATIVE MEM3Efl 

0.A.No,94 of 1999 

10 Eflgineerjng Drawing Staff Asocjatjon Guwahatj 
Branch, Guwahati. 

2, Sri Akan Ku.rnar Dutta, 
President of Eng1erjng 

Drawing Staff Association Guwatj Brnach, Guwahati, 
3. Sri Anil Kumar Das, Secreta of Engin eering  Drawing Staff Association, Guwahati Branch, Guwa}atj 	

APPlicants. By Advocate Mr.A.Aj-j, 
-vs.- 

1 . 

 

Union of India & 0r. 

By Advocate Mr.B.C,pat}k Mdl.C.G.s.C. 

0.A.No.95 of 1999 

I 

All India N.G.O..3 Association. 	Applicants 
Sri Nagen . Bha tta  
President, 

Sri. Dhiraj Nag, 
6ecretary 
Contra]. Public Works Department, 

. Guwahati Branch, Guwahati, 
Advocate 

-vs.- 

Union of India & Org. 	
Respondents. By Advoca 

W296of 1999 

Centrj P.W.D. Workers Union 
Guwahati Branch, Guwahati. 
Sri Anhi Gonwnj, Onuretary of Central P.W..  Union Guwahati Branch Guwahati, 	 Workers 
Sri Sibnath Saha 

President of Central P.W.D. Worker9 Union 
Cuwahati Branch, Guwahati. 	

Applicants0 By Advocate Mr.A.A1)flOd 

1. Union of India & Org0 	 Respondents, 
By AdvocateMr,13 .~-;, Patl iak. Add1.c.c.c 

i- 	 cOntd/.- - 



- --. 

J 
-2- 

OA.No.97 of 1999 

Central Public 
Mazdoor Union, 
GUwahati. 
8r1 Narayan Si ]  
Central Publj 
Mazdoor Union, 
G uwaha t 1.. 

Works Department  
Guwahati Branch, 

righ, President of 
Works Department 
-Guwahati Branch, 

Sri Prafujia Chandra I'Zaljta, 
Secretary of Central Public Works Depart ,  
Mazdoor Union, Guwahtj Branch. Guwa1atj 

	

By AdVocate Mr.io?ed 	
p plicant 

-Vs.- 
1.. Unjor of India & Ore. 

Respondents 0  By Advocate Mr.BoCopathak 'ddl.C.G.S.C. 

O.A.No. 98 of 1999 

Central Public Works Department, 
Class iv Staff Union, Guwahatj Branch, Guwahatj0 

Sri Mritunjay Dan, President 'of Central 
Public Work. 

44 	
Department, Class iv Staff Unjo, Guwahati Branch, Guwahati 0  

Sri Joram Topno, Secretary of Central Public Worko , 	Department Cja5 
IV Staff Union, Guwahati Branch, 

	

vOcate r.A.Ahmed. 	
App4cants. 

- / 
Union of Zndja & Ors. 	

Respondents. 

By Advocate Mr.13,C.pathak Addl.C.G.S.C. 

0.A.N0099 Of 1999 

le Central Public Wok Dep ,  
Junior Enginee8 ssocjation, 
Guwahatj Branch, Guwahati, 

2 Sri Urnesh ChandraDag, Pregjdet of 
Central Public Wcbrk Department, 
Junior Engineeg Association, 
Guwahati. Branch 0  

Sri. Dfl.i.p Deka, &jacrotary of Contral Public Works 
Department, Junior Engineers Association, 
Guwahati. Branchi Guwahaj 	

All 
fly Advocate Mr.A.Mmied, 

1. 

-vs- 

1. Union of India & Oro0 

10 
contd/-3 

'7 2 

.S 
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..13.iI 

Oo102f99 

10 Central Public Works Depaftmt 
Staff Association, Guwahati Branch, Guwahati. 
5ri Qirish Chanda 8ora, 
President of Central Public Work Doprt, nont, Staff AssOciation Guwa1-tj 3ranc1-i, Guwahati. 
Sri Diflegh Chanda Paul, 
Secretary of Central 

PUbliC Work Department. Staff A ssociationo Guwahati Division. 
ppl icarits 0  

By Advocate Mr. A.Ahrned. 
-vs.-. 

1. union Of .  1fldja & Or 

By Avoa Mr.B.C.pathak Aridl.C.G.SC 

11 dents. 

£ fl I) 1z n. 

N. CH OUDH U fly VICE CHA 

j 

The issue raIsed in these application3 are no 

longer resintgra from O.A0NQ.94 of 1999 to 100 of 1999. 

The admissibility of 
Special Duty kllowance and ether like allowance mentioning in 

the office Memorandum  
ted 14th December 

1983, 29th October, 1986 and 20th 
4r1j, 

1987 has already been adjudicated upon by the 

upremeCou in Union of India & Or -Vs.. 
SoVjjau)nar 

and Others, roportW in 19943Upp.(3)c The 
relevant 

part of the Judgment of the Suprae Court is reprcxjue belowz... 

"Para 4.(b).The 
1986 Memorandum makes this 

position clear by stating that Central 
Government Civilian 

employee3 who have All India Transfer Liability 
would be granted the allowance "on Posting to any 
station to the North Eastern egion0" This aspect 
is made clear beyond doubt 

by the 1987 memorandum  which stated that allowance would not becc*ne payable 
merely because of the clause in the 
order relating to 

All India Transfer Liability.
appointment  

Mere].y because in the Office memoranda-of 1983 the 
subject was mentioned as quoted above is not enough to coucodo to tho nubtn10 i101  of 

The admissibility of the Special Duty Allowance 
in pursuance 

of the Goverent Memorandum has already been ad)udicated  contd/- 



• 	 '3', 

'-4- 

V__V.- I 	 : 	I 	• 

upon thus the a±oresajd judgment will also 
regulate the 

admissibility of these cases. The respondents are accordingly, 
directed to at noportI. 

It,  oocia4oft rendered by the 
Supreme Court0 The ofEjce Memorandum dated 24.2.99 (Annexure 5) 
is reproduced beio2- 

; 

'I.' 	 h 	•i. 
"A 

"The undersigned Is directed to refer to Chief Engineer() s letter 

dated 11999 on the subject cited above and to say that 
adMissibility criteria for grant 

of Specj1 Duty Mlownco to Centr1 
Government Qroup Co' 	:ind 'b JnIpjoyv,,j pc)n((yj in florth • J't Region hao been examined in consultation with i/o UA&E and M/o Finance Departmt of 

Expenditure and it has been decided that transfer 
liability to these employees withj.n 1.2 States 
bC. 7 States of NE, West Bengal. Blhar, Orissa, 
Sikkim and part of Madhya Pradesh cannot be 
treated as all India transfer Liability to .fulflj. the COfldItj03 

laid dowfl by the Supreme court 
as well as M/O Finance. Hence they are not - 'entitled to S.D.A,. 

T
herefore, in terms of C.A.T, Guwahati 

Bench's judgment dated 26.6.99 these employees 
may not be paid Special Duty Allowance 
henceforth# lowever, 

the amount already paid to them shall not be roeovoj 6  

This isd with the approval of the 
Director General(Wor)cs ) to 

The matter is required to be 
re.-con3ideand the appropriate 

order to that effect. In the facts and circumstances the 

ponaeflt8 are directed to examine afresh the office 

MemOranm 0  

In the light of the decision of the Supreme Court 
the 	a PPlicatbofl,otfld di. 	 O;C- 6 there tiholl.howr,ver 
be no order as to 

• V 	 • 	 - 	V71> 

,r-rufled to he true c4p  

V . 	 • 	 • 

2cct1on Ottk.61 WJ 
• 	41•.ng 	(71tb 

C.mra* AdrntnItr3tvo Tdbunrn 	_ 

(7 
(.uwa)ut-i tanch, G'uwh 

to
• 	'TT1 	 - V 	

• 
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Goverillitent 
Ni. I /2 1/91 C. 1V(j 

• 
Dincto• Gicraj of Woik 

Ccntraj PuUJjt 
 

W()I -1-
11 JJepnr1!tf 

- 
I 

NiMMIJ 1 Ihnwm i, l'J'iv I ! 

r)LllJ 	'7 

• 	 Sub:- Pament of Spo1 DutyAllovvaacc
IC', D' id \Vo Chrcd oojj of CPWD in North East Rejoii. 

'L1iPfLYLULU. oL IsPocial fluty ARowalice (WA) to tho cljjpj()y 
	r'od 

	

• :.. 	(lie rth 
E?L Rin wits wowed vidO NPO Firi 	No. 20014/3/83.p • 

	

	 cthtcd 14.124983 as zic1ed fkorn tinie to thuo, 
SCmQ mp1uycq' Uiijoi h • CPWD he so se4 the lssuc bcforc the Honb1 CI.1, Ouwlj i3cnli hi OA 

• 	
No. 9510 100 of .1.999 where 

t110  lloii'hjü CAT ban 08WKI Oider dated 9. i2.2O) •to reje this 	Order Of cvcx1nb?f dd. 24,2.199 

	

'flie mattor limbe 	 th 	tiio 	itli 'o 	(Dpi. 01 

	

M pcnd 	isc& in tho Ni La:t R',1oL ia I  Under:- 

1. Group C' 4D' nd \Vojj c oJy 	of iNR fir whoiii 

	

cr • 	• 	d SClüority ar reionflzc4 arc not c r1itl 	t • Mowaljr4,1 	I1s vm1oy 	uecd 10 bc coirccj iudividuI1y and :, res011d okcr d:Ld1jg all thc lctwasfor flQn- 	1cnie of $DA, t o nucli 	 ucIi 	will bo iti ed by,  •.,. ?.
'110 	 Such 1aso4 order flilould bc 

•individLialland .9ciccj by Xeitej 	Post 'I Po tk. 

• 	 hillior 	Nclulted itid L'°d on All lu(1ia 	i; and pusled to in NEPlc&icyll from out.9ide niay IV cntit1e 

3, offica S11perf11Ld 	id Stcnograr)k1cl. re I 'mod on all Lidin b2Sis 
my a15 bo enttj4 to SDA, if potj to NE Region fro 11cnit0 



	

FAX NO. 	 J -i. 07 2002 04 57PH P. 

, 	•- 	
•'. 	: 

Tho paynitn of Special Duty i\J1owtc io iiaJ1UkouikJJn nnit b fliOJ)p 
;. . . : • ;: 	inrxidIate1y icnetört.h, Ait rea.i'd i'covciy of tho atuount Atrw.dv pilit, 11w 

' 'cut off dato'pr the purpoc will be infiniatcd as soun aa thQ d&ot 19 t1cw - .. 	
tho coxri ;cnt authority. 

J 	
I M 

f 

\ 	 , 
• 	•' 	

- 	 (V.K KONJ)AL) 
Dy. 1uu.torAdiiut1I 

: 	 ,, ........................ 

. 	.• 

i ICY . 	 - 

I 	it, 1) • . 

41 	AUdI Dirutur Gcnc-ra (\Vors), 
]..i3tt.1ii 	CP\VD, 

olkata-20, 	- 
. 	0 ,ç 	

i s 	' 	. • 

k 	 2 	Chief r.J)InCCr (NJLZ), 
£1harik1jetL ' 

* , ' Shillong 
' 	

t 

LU1rl(.tf((_.o0 rd 
Ll  ), 

iicru 1coz1,tK0l.kJ1(u 20 
iA 

f -2'ToAu Alptoiwtz in O.Ar. No, 95 to 100 of 1999. -, 	 , •. r 

opyahiofarv.ardedto 

• !! 	 •• 	 I, 

• 	:. 	'' Chief Co trolle of AccotrntR, Nfrmnn Bbawmil, Nw De11i, with rtfeio 
'7 I 	to huJ,O icuer No. -Nsc/SDMr.AO[1'C001J279 dt, 15.6.2001.. 

• 	 • 	• 	- 	
• 1 	 . 	

I 
(U.l SINflA) 
Scion .)fflc' 

i I 	 • 
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